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ORDER

Per : Narender Kumar Choudhry, Judicial Member:

This appeal has been preferred by the Assessee against the
order dated 28.02.2025, impugned herein, passed by the National
Faceless Appeal Center (NFAC)/ Ld. Commissioner of Income Tax

(Appeals) (in short Ld. Commissioner) u/s 250 of the Income Tax

Act, 1961 (in short ‘the Act’) for the A.Y. 2015-16.
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2. In the instant case, the case of the Assessee was reopened
u/s 147 of the Act by issuing notice dated 31.03.2021 u/s 148 of
the Act, mainly on the allegations that the assessee has paid cash
of Rs. 10,31,256/- over and above the agreement value of flat
bearing No. B/808 purchased from Unique Span Group in Samrudhi
Building, Bhayander, which ultimately resulted into making of
addition of Rs. 10,31,256/- just simple on the reason “that the
Assessee has not furnished any documentary evidence in respect of
unexplained cash amounting to Rs. 10,31,256/- paid to the builder”,
and in the absence of any substantive material or any corroborative
evidence or reason. Thus, in the considered view of the court, the
addition in any case is un-sustainable and therefore this court is in
agreement with the claim of the Ld. Counsel that the order passed
by the Ld.AO is not only bad in law but also reflects non-application
of mind, as the same is not based on any substantive evidence or
material. Thus, addition is deleted, by allowing appeal of the

Assessee.

3. In the result, appeal of the Assessee is allowed.

Order pronounced in the open courton 10.06.2025.

Sd/-
(NARENDER KUMAR CHOUDHRY)
JUDICIAL MEMBER

* Disha Raut, Stenographer
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